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NOTES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

& 

OiDER NO,3,DAT 225.2000. 

seal the petitia.iearti M r.A.K,Mthapatra...1. 

1eameM ccunsel for the 	1ict.Issue notice 

to the Respcd en ts reqUi ring them to fi I e c,:)unt ii  

within fo.r weeks from the date of receipt of th 

notice.Adjirn 	to 14.7.2000. 

N 

\jldm, 

\MeflOer(Jdiciai)1t 

Order No.04 dt.07.01.2003 
Heard Mr.A.K.Mohapatra-I. learned Counsel 

appearing for the Applicant and Mr.A.K.BoSe. 

learned Sr.Standing Counsel, appearing for the 

Union of Indi,/Responder1tS. 

2, Non...acceptance of joining report, 

following transfer of the Applicant, is the 

subject matter of consideration in this Original 

Application filed under Section.-19 of 

Ac1iinistratiVe Tribunals' Act, 1985, 

3 • Mr. A, K.Mohapatra-1, learned Counsel 
appearing for the Applicant,. states( atthe hearint 

that the Applicant's joining report has already 

been accepted by the Respondents. Mr.A,K.Bose, 

learned Sr,Standing Counsel appearing for the 

Union of India/Respondents, has also stated that 

the joining report of the Applicant has already 

been accepted. 
4. In the aforesaid pranises, there 

rnains no issues to be answered in this Original 

Application and, hence, this Original Application 

stand disposed-of. The parties are to bear their 

own costs. 
5. Send copies of this order to the 

Applicant and the Respondents.Free copies of this 

order be also handed over to Mr.A. K.Mohapatra-1 

learned Counsel appearing for the Applicant 

and Mr • A, K, Bose, learned Sr, Standing Counsel of 
Union of India, appearing for the Respondents. 1. 

Judicial 


